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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION No. 279/2025

IN THE MATTER OF :

Vijay Kumar Padalia = Applicant
Versus
State of Uttarakhand & Ors.  ———-- Respondent(s)
INDEX
S/No. Particulars Page No.

1. | Reply on behalf of Respondent No. 11,
Ministry of Environment, Forest and -6
Climate Change, New Delhi.
2. | ANNEXURE NO-1 A copy of the Forest #- 30
(Conservation) Rules, 2003
3. |ANNEXURE NO-2 A copy of the State
Government of Uttarakhand letter dated
18.02.2016 along  with relevant
documents.
4. | ANNEXURE NO-3 The copies of Stage-|
& Stage-ll approval letter dated
21.05.2016 and 28.11.2016
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b -4y

ADVOCATE FOR
(RESPONDENT NO. 11)
DEHRADUN:

DATED:rz/oq/Zs”



191

IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION No. 279/2025

IN THE MATTER OF :

Vijay Kumar Padalia ------Applicant

Versus

State of Uttarakhand & Ors. == Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.
11, MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE, NEW DELHI

MOST RESPECTFULLY SHOWETH:

(=]

|, Neelima Shah (Female) aged
about 38 years D/o Shri
M. L. Shah, presently working as
Assistant Inspector General of
Forests (AIGF), in the Ministry of

Environment, Forest and Climate

Change, Regional Office, 25,
Subhash Road Dehradun do
hereby solemnly affirm and state
on oath as under:-
1. That | am duly authorized and competent to swear this
affidavit and as such conversant with the facts of the

present case.

\ DS
/
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2. That in the present Original Application, applicant has
sought directions from the tribunal to restrain the
Respondents No. 1 to 11 and other State functionaries
from constructing the proposed motor road from Dakaroli
to village Malla Niglat, NH-87 (now NH-109).

STATEMENT OF FACTS:
3. It is humbly submitted that prior approval of the Central

Government under Section- 2 (1) (ii) of the Van
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980
{formerly known as Forest (Conservation) Act, 1980} is
required for carrying out any non-forestry activity on
forest land.

4. That it is humbly submitted that as per sub-rule (2) of rule
6 of the Forest (Conservation) Rules, 2003 read with
Forest (Conservation) Act, 1980 (FCA, 1980 for short),
“Every State Government or other authority, after having
received the proposal under sub-rule (1) and after being
satisfied that the proposal requires prior approval under

section 2 of the Act, shall send the proposal to the

Central Government in the appropriate forms, within

Rajender Singh Negi
) duoc.a ’:"

=]

ninety days of the receipt of the proposal from the user

agency for proposal seeking first time approval under the
Act and within sixty days for proposals seeking renewal
of leases where approval of the Central Government
under the Act had already been obtained earlier.

Provided that all proposals involving clearing naturally

grown ftrees in forest land or portion thereof for the

V%
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purpose of using it for reafforestation shall be sent in the
form of Working Plan or Management Plan.” A copy of
the Forest (Conservation) Rules, 2003 is annexed
herewith as ANNEXURE No-1.

. That in view of the above, the answering respondent

received a proposal under Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980 seeking prior approval for
diversion of 0.540 ha forest area for construction of
Dakrauli to Malla Niglat Motor Road from the
Government of Uttarakhand along with reqUisite
documents such as FRA certificate, Joint inspection
report, Land schedule certificate, List of trees to be
affected, Certificate of distance of the project from
National Park/Wildlife Sanctuary, Certificate of non-
availability of alternative land, Certificate of cancellation
of alternative alignment etc.,, vide letter dated
18.02.2016. A copy of the Government of Uttarakhand
letter dated 18.02.2016 along with relevant documents
are annexed herewith as ANNEXURE No-2.

. That after following due procedure as per Forest

(Conservation) Rules, 2003 and guidelines made there
under, the Regional Office, Dehradun of answering
respondent being the competent authority for granting
approval for linear projects for diversion of forest area
granted in-principal (Stage-l) approval vide letter No.
8B/UCP/06/193/2015/FC/367 dated 21.05.2016.
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7. That after receipt of compliance of conditions referred in
Stage-l approval from the State Government, final
(Stage-ll) approval was granted vide letter No.
8B/UCP/06/193/2015/FC/1359 dated 28.11.2016. The
copies of Stage-l & Stage-ll approval letter dated
21.05.2016 and 28.11.2016 are annexed herewith as
ANNEXURE No-3.

8. It is humbly submitted that the proposals for diversion of

forest land recommended by the State Government are
considered under the provisions of the Adhiniyam, 1980
on case to case basis, meticulously scrutinizing the
requirement of forest land and its impact on the flora and
fauna of the area. The approval for use of bare minimum
forest land is accorded in case it is unavoidable and it is
done after taking abundant precautions with necessary
mitigative measures which include the Iland for
compensatory afforestation, payment of NPV, cost for
raising compensatory afforestation, soil conservation plan
and wildlife management plan, if required and various
other measures.

9. That, this Ministry reserves its right to file additional
affidavit, if required, till pendent lite.

10. That in view of the foregoing submissions, this Hon’ble
Tribunal may be pleased to pass such or further orders

as it may deem fit in the given circumstances of the case.

W
DEPONENT

ME / Neelima Shah
TTETae e @ /AIGF (C)
vafazw, W OV ooy oftedE Ao/ MoEFACC
érfz avatam / Rogional Office
#ran mame / Government of India
25, g9 AE, Fgww /25, Subhash Road, Dehradun

W//
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VERIFICATION:

Verified at Dehradun on this 12" day of
September, 2025 that the contents of the above affidavit
are true and correct to my knowledge and are based on
official records, no part of it is false and nothing material

is concealed there from.

Sv:nleo. L;gg'}/zms’"

This affidavitis swom before me by M ez / Neelima Shah

Shr.ﬁ"ﬂ"l‘i‘.’ﬂlﬂqém : valezw, W 06 mm%ﬂmc

who is identified by Shri #ara Srisp-ta s e oo/ Ragere Ofkca

at Dehradun ONu.eegeeegecescdonsen-- ( ﬁo"‘f B W S,
13)65 55:< ¥

(Rajender Sin )0ﬂ‘7
Advocate & Notary,|Deh :
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MINISTRY OF ENVIRONMENT ANDFOREST
NOTIFICATION
New Delhi, the 10th January, 2003

( GSR 23(E)— [n exercise of the powers conterred by sub-section (1) of section 4 of the Forest
(Conservation) Act, 1980 (69 of 1980), and in supersession of the Forest (Conservmon) Rules,
1981, except as respects things done or omitted to be done before such supersession, the Central
Government hereby makes the following rules, namely:- :

Short title, extent and commencement.-
(N These rules may be called the Forest (Conservation) Rules, 2003.
) They shall extend to the whole of India except the State of Jammu and Kashmir.
(3) They shall come into force on the date of their publication in the Official Gazette.

r Deflinitions.- In these rules, unless the context otherwise requires:-
(a) "Act" means the Forest (Conservation) Act, 1980 (69 of 1980); :
(b) “Committee” means the Advisory Committee constituted under section 3 of the
Act;

() “Chairperson" means the Chairperson of the Committee;

(d) “Member" means a member of the Commiittee; '

(e) “Nodal Officer” means any officer not below the rank of Conservator of Forests,
authorised by the State Government to deal with the forest conservation matters
under the Act;

3] “Regional Office” means a Regional Oﬁice of the Central Government in the
Ministry of Environment and Forests established as part of the Ministry to deal
with the forest conservation matters under the Act;

(®) “Section" means a section of the Act; :

(h) “User Agency” means any person, organisation or Company or Department of
the Central or State Government making a request for diversion or de-notification
of forest land for non-forest purpose or using forest land for non-forest purpose

in accordance with the permission granted by the Central Government under the
Act or the rules.

3 Composition of the Committee.-
1) The Committee shall be composed of the following members:-
(1) Dirsctor General of Forests, Ministry of Environment and Forests - Chairperson.

(i) Additional Director General of Forests, Ministry of Environment and Forests-
Member.

(iid) Additional Commissioner (Soil Conservation), Ministry of Agriculture- Member.
(v) Three eminent experts in forestry and allied disciplines (non-officials)- Members.
(v) Inspector General of Forests (Forest Conservation), Mxmstry of Environment and
Qests Member Secretary

@OTARp \
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2 Addmomlerectoeralofl'orestsshaJ,lactasﬂm Chairperson in the absence
of Director General of Forests.

4. Terms of appointment of non—omcll_l members shall be as follows.-

)] a non-official member shall hold his office for a period of two years;

(ii) a non-official member shall cease to hold office if he becomes of unsound mind,
becomes insolvent or is convicted by court of law on a criminal offence
involving moral turpitude;

(iii) a non-official membér may be removed from his office if he fmls to attend three

' consecutive meetings of the Committee without any sufﬁcient cause or reasons;

(iv) any vacancy in the membership caused by any reason mentioned in clauses (ii)
and (iii) shall be filled by the Government for the unexpired portion of two years
term.

) travelling and daily allowance shall be payable to the non-official members of the
Committee at the highest rate admissible to' the Government servants of Group
'A'mldertlnmsandordmmadebythc&mml Government and for the time
being in force.

Provided that the payment of travelling allowance and daily allowance to a
member who is a Member of the Parliament or a Member of a State Legislature
shall be regulated in accordance with the Salary, Allowances and Pension of
Members of Parliament Act, 1954 (30 of 1954) or the respective provisions of
law pertaining to the member of the concerned State Legislature.

5. - Conduct of business of the Committee.-

()  The Chairperson shall call the meeting of the Committee whenever considered
necessary, but not less than once in a month,

(ii) 'I‘hemectingoftthormmttees}mllbchcldatNewDeﬂu .

(i)  In a case where the Chairperson is satisfied that inspection of site or sites of
forest land proposed to be used for non-forest purposes shall be necessary or
expedient in connection with the consideration of the proposal or proposals
received under sub-rule (3) of rule 6, he may direct that the meetings of the
Comnut!ﬁctobehcidataplau other than New.Delhi from where such
inspection of site or sites is necessary.

(iv) ﬂnCtmn-pcrsonshaﬂpremdcovereverymeetmgofdmCommmeeatwmchln
is present,

(v) - Every question upon ‘which the Central Government is required to bc advised
shnﬂbewmxdq‘cdinthcmeetmgoftheConnmnupmvﬂndthat in urgent cases

i the meeting cannot be convened within a month, the Chairperson may direct
_ that papers may be circulated and sent to the members for thctro;)mnn within
the stipulated time.
The quorum of the meeting of the Committee sl'mllbcthrec

Submission of the proposals seeking approval of the Central Government
.\pader section 2 of the Act.-

very user agency, who wants to use any forest land for non-forest purposes
shall make his proposal in the appropriate Form appended to these rules, ie.
orm ‘A’ for proposals seeking first time approval under the Act and Form ‘B’

N
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for proposals seeking renewal of leases where approval of the Central
Government under the Act had already been obtained earlicr, to the concerned
nodal officer authorized in this behalf by the State Government, alon

requisite information and documents, complete in all respects, well in advance of

: taking up any non-forest activity on the forest land.

(2 Every State Government or other authority, after having received the proposal
under sub-rule (1) and after being ‘satis ed the proposal mquim prigr
approval under section 2 of the Act, shall am‘l the proposal to the Central
Government in the appropriate forms, within nincty -days of the recgipt of the
proposal from the user agency forpmpomhoeekingﬂnttlmeappmvalundcrﬂn '
Act and within sixty days for proposals secking rencwal of leases where approval
of the Central Government under the Act had already been obtained earher

Provided that all proposals involving clearing naturally grown tneu’in forest land
or portion thereof for the purpose of using it for reafforestation shall be sent in
the form of Working Plan or Management Plan,

3) The proposal referred to in sub-rule (2) above, involving forest land of more than
forty hectare shall be sent by the State Government to the Secretary to the
Government of India, Ministry of Environment and Forests, Paryavaran Bhavan,
CGO Complex, Lodhi Road, New Delhi-110 003, with a copy of the proposaj
(with complete enclosun:s) to the concémed Regional Office.

4) The proposal referred to in sub-rule (2) above, involving forest land up to forty
hectare shall be sent to the Chief Conservator of Forests or Conservator of
Forests of the concerned Regional Office of the Ministry of Enyironment and
Forests.

5) The proposal referred to in sub-rule (2) above, involving clearing of naturally
grown trees in forest land or portion thereof for the purpose of using it for
reafforestation shall be sent to the Chief Conservator of Forests or Conservator of
Forests of the concerned Regional Office of the Ministry of Environment and

Forests.
7. Committee to advise on proposals received by the Central Government.-
(1) The Central Government shall refer every proposal, complete in all respects,

received by it under sub-rule (3) of rule 6 including site inspection report,
wherever required, to the Committee for its advicé thereon.
(2) The Committee shall have due regard to all or any of the following matters while
tendering its advice on the proposals referred to it under sub-rule (1), namely:-
(@)  Whether the forests land proposed to be used for non-forest purpose forms part of
a nature reserve, national park wildlife sanctuary, biosphere reserve or forms part
of the habitat or any endangered or threatened species of flora and fauna or of an
area lying in severely eroded catchment;
(b)  Whether the use of any forest land is for agricultural purposes or for the
rehabilitation of persons displaced from their residences by reason of any river
valley or hydro-electric project ;
ththcr the State qucmmcnt or the other authority has ccrtified tha‘t it has

W
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(d)  Whether the State Government ot the other authority underiakes to provide at its
cost for the acquisition of land of an equivalent area and afforestation theroof.

3) While tendering the advice, the Committee may also suggest any conditions or
mtmtmmonthzmofmyﬁmﬂhndﬁnanymn—bﬁﬂmmhmu
opinion, would minimise adverse environmental impact. ~ . o

8. Action of the Central Goversezent oa the advice ofthﬂanﬁlﬁl.—

Tucmﬂﬁwmmmmmummﬂqmgﬂnﬁvmofﬁwm |
tendered under rule 7 and after such further enquiry as it mey consider nécessary,
grmappmvu!tothcpmpomlwﬂhofwithwtwndahommuiecttheme

within sixty days of its receipt.
9, | P‘Mﬁp against persoss guﬂ\‘.y of offenices under the Act.-
(1) " The Central Government may, by notification, autherize! any officer not below

“ the rénk of Consérvator of Forests or the concerned forest officer having
territorial jurisdiction over the forest land in respect of which the said offence is
said to have been committed, to file complaints against the person (s) prima-facie
found guilty of offence under the Att or the violation of the rules made

% tbe.remﬂcr mﬂwcomtlnvmgmmdwtmnmﬂnrﬂatwr
vardedth&tmmhﬁm.ﬁbd mthecomtwﬂhoutgmngﬂ:epcmn
(8) or officer (s) or authority (s)-against whom the allegations of offence exist, an
opportunity to explain his or their conduet and to show cduse, by issuing & notice
in writing of not less than-sixty days, as-to why a complaint should not be filed in
the court against him or them for alieged offences.

) The officer authorised by the Central Government in sub-rule (1) may require
any State Government or “its-officer -or .any person or any other authority to
furnish to it within a specified period any reports, documents, statistics and any
other information related to contravention of the Act or the rules made
thereunder, considered necessary -for ansking & compleint in any court of
jurisdiction and ‘every such Staté Government or officer or person or authority
shall be bound to do so.

APPENDIX
(See Rale 6)

FORM - ‘A’

\Form for seeking prior approval under section 2 ofthe preposals
by the State Governments and other authorities -

PART1
(to be filled up by user agency)
ect details:
(i) Short narrative of the pmposal and project/scheme for whlch the forest land is

required. -

le067 [3003 =2
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(ii) Map showing the required forest land, boundary of adjoining forest on a 1:50,000
scale map.

(iij) Cost of the project: _

(iv) Justification for locating the project in forest area.

(v)  Cost-benefit analysis (to be enclosed). <

(vi) Employment likely to be generated. -
2, Purpose-wise break-up of the total land required:
Details of displacement of people due to the project, if'any:
(i) Number of families. %
(i)  Number of Scheduled Castes/Scheduled Tribe families
(i)  Rehabilitation plan. (to be enclosed) -
Whether clearance under Environment (Protection) Act, 1986 required? (Yes/No).
Undertaking to bear the cost of raising and maintenance of compensatery afforestation
and/or penal compensatory afforestation as weil as cost f;sr-pmteet{&n and regeneration
of Safety Zone, etc. as per the scheme prepared by the State Government (undertaking to
be enclosed). _ o
6. Details of Certificates/documents enclosed as required (indér the instructions,

Lo

ol o

‘Signature
(Name in Block letters)
_ Deslgnation
’ Address (6f User Agency)
Date:- ’
Place:-

8tate $&rial No. of proposal
(To be filled up by the Nodal Officer with date of receipt)

PART-II .
(To be filled by the concerned Députy Conservator of Forests)

State serial No. of proposal

7.-  Location of the projchSche:ilE:
(i) State/Union Tertitory
(i)  District.
(gii) Forest Division :
(iv)  Area of forest land proposed for diversion (in ha.)
(v)  Legal status of forest
(v?} Density of vegetation.
(vii)  Species-wise (scientific names) and diameter class-wise enumeration of trees (to

be enclosed. In case of irrigation/hydel projects enumeration at FRL, FRL- 2
meter & FRL-4 meter also tn he encloged.)

(_vll!) Briet note on vulnerability of the forest area to erosion. _
(Dc)‘ Approximate distance of proposed site for diversion from boundary of forest.

N\
Rajender Singh Negi |
Advocate

\
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10.

11.
1%

13.

(x)  Whether forms part of National Park, wildlife sanctuary; biosphere Teserve, tiger
reserve, elephant corridor, etc. (If so, the details ofthe area and cammcnts of the
Chief Wildlife Warden to be annexed). '

(xi) - Whsther any rare/endangered/unique species of flora and fhiina thund in the 1 m
if 50 details thereof. -

(xii) . Whether any protected archacological/heritage site/defence estab!ﬁhment or any
other important monument is located in the area. If so, thedctnﬂsﬂ'lerwfwith
NOC from competent authority, if required.

Whether the requircmentoffomst land as proposed by the mcragency mcul. 2 of Part-1

is unavoidable and barest minimum for the project. If no, recommended area item-wise

with details of alternatives examined.

Whether any work in violation of the Act has been carried out (Yes/No). If yes, details of

the same including period of work done, action taken on erring officials. thther work
in violation is still in progress.

Details of compensatory afforestation scheme: - '

()] Details of non forest area/degraded forest area identified for compensatory
afforestation, ts distance from adjoining forest, mnnber of pa!ches. size of each
patch.

. (i) Map showing mu-ﬁ:rest/degmded forest area ientified for compensatory

- afforestation and adjoining forest boundaries.
(i) Detailed compensatory afforestation scheme including species to be plunted,
' implementing agency, time schedule, cost structure, etc.
(iv)  Total financial outlay for compensatory afforestation scheme. \
(v)  Certificates from competent authority regarding suitsbility of area identified for
- compensatory afforestation and from management point of view. (Tobeslgned
by the concerned Deputy Conservator of Forests).

Site inspection report of the DCF (to be enclosed) especially highlighting facts asked in
col. 7 (xi, xii), 8 and 9 above.

Division/District profile:

() Geographical area of the district.

(i)  Forest area of the district. '

(iii)  Total forest area diverted since 1980 with number of cases, -

(iv)  Total compensatory afforestation stipulated in the district/division since 1980 on

(a) forest land mcludmg penal compemato:y aﬁ‘omst&tma,
(b) non-forest land.

(v)  Progress of compensatory aﬂ'orestsﬁnn as on (date) R -
(=) forest land
(b) non-forest land. '
Speclﬁc recommendations oftheDCF for acceptance or otherwise ofthepmposa[wrth _

Teasons.
$0TARP
Rajender ingh Negi 3

Signature
Name
Official Seal
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PART-III
(To be filled by the concerned Conservator of Forests)

14. Whether site, where the forest land involved is located has been inspected by concerned
- Conservator of Forests (Yes/No). If yes, the date of inspection & observnnons made in
form of inspection note to be enclosed.
15.  Whether the concerned Conservator of Forests agree with the information gwen in Part-
B and the recommendations of Deputy Conservator of Forests. -
16.  Specific recommendation of concerned Conservator of Forests for acceptance or
otherwise of the proposal with detailed reasons.

- Signature

Name
Official Seal
Date:-
Place:-
PART-IV
(To be filled in by the Nodal Officer or Principal Chief Conlerntor of Forests or Head of
Forest department}

17.

(While giving opinion, the adverse comments made by cbncemed Conservator of
Forests or Deputy Conservator of Forests shouid be categorically reviewed and
critically commented upon),

Signature
Name & Designation
(Official Seal)
Date:-
Place:-

PART-V

(To be filled in by the Secretary in charge of Forest Department or by any other
authorised officer of the State Government not belo'w the rank of an Under Secretary)

18. R ndation of e Gov

(Adverse comments made by any officer or authonty in Part-B or Part-C or Part-D above
should be specifically commented upon)

_ Rajende fﬁ::égtge' Signature
Name & Designation
(Official Seal)
Date:- :
Place:-
W
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INST ONS (for Part-

1. The project authonues may annex a copy of the approved pro_;ect/plnn in addition to
filling Col 1.(i) e.g. IBM approved mining plan for major minerals/CMPDI plan with
subsidence analysis reports, etc.

2. Map has to be in original duly authenticated jointly by project amhormes and conct:qu
DCF - Col. 1 (ii).

3 Complete details of alternative alignments examined especially in case of pro_lect like
roads, transmission lines, raﬂway lines, canals, etc. to be shown on map with details of

. area of forest land involved in each alternative to be given - Col. 1 (iii).

4, For proposals relating to mining, certificate from competent authority like D}stnct
Mining Officer about non-availability of the same mineral in surrounding/nearby non-
forest areas. _

5. In case the same companyfmdmdual has taken forest land for similar project in the
State, a brief detail of all such approvals/leases be given as an enclosure along with
current status of the projects.

6. The latest clarifications issued by the Ministry under Forest (Conservation) Act, 1980
may be kept in mind. In case such information do not fit in the given columns, the same
shall be anniexed separately.

GEN INS

1. On receipt of proposal, Noda.l Officer shall issue a rece:pt to the user agency mdlcatmg
therein the name of the proposal, uscragcncy.areamhcctare.scnalnumbermﬂdﬁaof
receipt.

5 If the space provided above is not sufficient to speclfy any information, please attach
separate details/documents,

3. While forwarding the proposal to the Central Government, complete details on all
aspects of the case as per Form prescribed above read with the clarifications issued by
the Ministry of Environment and Forests, Government of India, New Delhi should be
given. Incomplete or deficient proposals shall not be considered and shall be returned to -
the State Government in original.

4. The State Government shall submit' the proposal to the Central Government within
stipulated time limits. In case of delay while forwandmg,thercm forthemmeto be
given in the forwarding/covering letter. -

FORM - ‘B’
' (See Rule 6)

Form for seeking prior approval under section 2 of the proposals by the State
Governments and other authorities in respect of rerewal of leases, which have been enilier
granted clearance under Forest (Conservation) Act, 1980 .

PART-I
(to be filled up by user agency)
No. & date vide which clearance under Forest (Conservanon) Act, 1980 accorded

2. Tty mi ;301 _ th: Ccntnl Government (copy to be enclosed):

Rajen rSingh Negi:

ﬂdv"\ca

\
he
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()  Short narrative of the proposal and project/scheme for which the forest land is
required.
(i) Map showing the required forest land, boundary of adjoming forest on a 1:50,000
scale map.

(iii) Cost of the project:
Purpose-wise break-up of the total land required (already broken & to be broken):
Details of Certificates/documents enclosed as required under the instructions.

Signature
(Name in Block letters)
Address (of User Agency)
Date:-
Place:-

State serial No. of proposal —
(To be filled up by the Nodal Officer with ! :_reccipl)

PART-II
(To be filled by the concerned Deputy Conservator of Fenlﬁ)
State serial No, of proposal

Location of the project/Scheme:

(i) State/Union Territory

(i)  District.

(i)  Forest Division ‘

(iv)  Area of forest land proposed for diversion (in ha.)

(v)  Legal status of for:st . : s

(vi) Density of vegetation. '

(vii) Species-wise (scientific names) and diameter class-wise enmratlon of trees in
unbroken area.

(viii) Whether forms part of National Park, wildlife sanctuary, biosphere. reserve, tiger

reserve, elephant corridor, etc. (If so, the details of the area and comments ofthe .

Chief Wildlife Warden to be annexed)

Whether any work in violation of the Act has been carried out (Yes/No), If yes, details of
the same including period of work done, action taken on erring officials. Whether work
in violation is still in progress.
Site inspection report of the DCF (to be enclosed) in respect to status of compliance of
conditions stipulated during earlier approval.
Division/District profile:
(1) Geographical area of the district.
(i)  Forest area of the district.
(i) ~ Total forest area diverted since 1980 with number of cases.
(iv)  Total compensatory afforestation stipulated in the district/divicion since 1980 on
2, forest land including penal compensatory afforestation,
b) gn-forest land.

B ss of compensatory afforestation as on (date) -~ on

¥
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9. Specific recommendatlons of the DCF for acceptance or otherwise of the ptoposai with .

reasons,
~ Signature
Name
Official Seal
Date:- '
Place:-

PART-III
+ (To be filled by the concerned Conservator of Forests) '
10.  Whether site, where the forest land involved is located has been inspected by corkerned
Conservator of Forests (Yes/No). If yes, the date of inspection & observations made in -
form of inspection note to be enclosed.
11, Whether the concerned Conservator of Forests agree with the information gmn in Part-
B and the recommendations of Peputy Conservator of Forests.
12.  Specific recommendation of concerned Conservator of Forests for®acceptanice or.
otherwise of the proposal with detailed reasons.

Signature
Name '
Official Seal
Date:- <
Place:-
PART-IV 5 ° -
"{To be filled !n by the Nodal Officer or Principal Chief Conservator of Forests or
Head of Forest department) ‘
13. iled opinion cifi endation of the State Fore : nt_fo
gcceptance of otherwise of the pmg.z_s_g] with remarks. g

(While giving opinion, the adverse comments made by concerned Conservator of For&ets or ‘
Deputy Consﬁrvntor of Forests should be categorically reviewed and cntxcally commented

upon).
Signature
. Name & Designation
_ (Official Seal)
Date:-
Place:-

PART-V ¥
(To be filled in by the Secretary in charge of Forest Department or by any other
authorised officer of the State Government not below the rank of an Under Secretary)
14, Recommendation of the State Government:

oT A'"' (Adverse comments made by any officer or authority in Part-B or Part-C or Part-D abovc
il ¥ should be specifically commented upon)

/ : - Signature
o strict ¢ Name & Des:xgnatmn
3,35;2“ ) el (Official Seal)
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INSTRUCTIONS (for Part-I):-
1. The project authorities may annex a copy of the appmved project/plan in addmon to

filling Col. 2 (i) e.g. IBM approved mining plan for major minerals/CMPDI plan wrth
subsidence analysis reports, etc.

- Map has to be in original duly authenticated jointly by projcct amhonues and concemed
DCF - Col. 2 (ii).

o In case the same company/individual has taken forest land for similar pruyect in the
State, a brief detail of all such approvals/leases be given as an enclosure along with
current status of the projects.

4. Item-wise requirement (Col. 3) should be separately shown for broken up and fresh
areas,

5. The latest clarifications issued by the Ministry under Forest (Canscrvatlon) Act, 1980
may be kept in mind. In case such information do not fit in the gmn columns, the same
shall be annexed separately.

GENERAL INSTRUCTIONS:-

| & On receipt of proposal, Nodal Officer shall issue a receipt to the user agency indicating
therein the name of the proposal, user agency, area in hectare, serial number and date of .
receipt.

2. If the space provided above is not sufficient to specify any mformmon, p!ease attach
separate details/documents.

x A While forwarding the proposal to the Central Government, complete details on all
aspects of the case as per Form prescribed above read with the clarifications-issued by
the Ministry of Environment and Forests, Government of India, New Delhi should be
given. Incomplete or deficient proposals shall not be considered and shali be returned to
the State Government in original.

4, The State Government shall submit the proposal to the Ocntral ‘Government within

stipulated time limits. In case of delay while forwarding, the reasons for the same to be
given in the forwarding/covering letter.

[F. No. 5-5:‘984‘?(3]
Dr. V. K. BAHUGUNA, Inspector General of Forests (Forest Conservation)

Note: The principal rules were published vide G.S.R. No. 719 dated the 1* August, 1981 in
part I, Section 3, sub-section (2 of the Gazette of India and subsequently amended vide

(1)  G.S.R. 14, dated the 28" December, 1987
(2)  G.S.R.640(E), dated the 26" June, 1989
(3)  G.SR. 563 (E), dated the 21* May, 1992.
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FORM-1
(for linear projects)
Government of Uttarakhand

Office of the District Collector Nainital
No:- Dated

TO WHOWSOEVER IT MAY CONCERN
In complinance of the Ministry of Environment and Forests (MOEF).

Government of India’s letter No 11-9/98-FC(pt) dated 3“! August 2009 wherem the
MoEF issued guidelines on submission of evidences for having initiated and
completed the process of settlement of rights under the Scheduled Tribes and Other
Traditional Forest Dwellers (Rocognition of Forest Rights) Act. 2006 (*FRA’, for
short) on the forest land proposed 10 be diverted [or non-forest purposes read with
MoEF’s letter dated Sm February 2013 wherein MoEF issued certain relaxation in
respect of linear projects, it is certilied that 0.540 hectares of forest land proposed 10

be diverted in favour of P.D.. P.W.D, Nainital for Construction of Dakaroli to

Malla Niglat Motor Road (purpose for diversion of forest land) in Nainital district

falls within jurisdiction of Malla Niglat village (s) in Kosiakutoli tehsils.

[t is further certified that:

(a) the complete process for identification and settlement of rights under the FRA has
been carried out for the entire... hectares of [orest area proposed for diversion. A cop:
of records of all consulations and meetings of the Forest Rights committee(s). Gram
Sabha(s) sub- Division laevel Committee(s) and the District Level Commitiee are

enclosed as annexure o annexure

(b) the diversion of forest land for facilities managed by the Gvoernment as required

under section 3 (2) of the FRA have been completed and the Grama Sabhas have

given their consent to it;

(¢) the proposal does not involve rcognised rights of Primitive-Tribal Groups and P're-
p

agricultural communities.

Fucl: As above. g 'i/

Signature  { DEEPAK RRAWAT)
(Full name and ofﬁ-.,'.t'l},;eal of the hstriet Ceilector)
Fererasntil-
Ararer
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